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NOTIFICATTON

¢.S.R, 306(E) «WHEREAS the Central Govdrnment is satisfied

that it is necessary and exPedienﬁ in the
to make reduction in rate in respect of [

public interest
nec cme=tax ip favour

of any person, being a foreign company, |[or a person \other
than a company) who 1s non-regident, with vhem the Central
Government has.cntered into an- agreﬂmqukfor the association

or participation of that Govermment or
by that Government in any business .consi
prospecting or the extraction or productf

NOW, THEREFORE, in ¢xercise Of thb

-

by section 2934 of the Income~tex Ach, 1P
the Central Government hercby provldcs th

y person authoriscd

sting of the

on of mineral oils;

poyers conferrecd
61 V43 of 1961),

a,:,, -

(a) Wherc the total income of amylsnch person

consists only of profits and §

ains derived

from such business, the tex piyable by such

person on his total income sh

1 be the amount

of incomac~taex calculated on swkch total inc cae

at the rate of fifty~five pexrfcent, of such

income an Increased by a Surc“;ﬁrge fTor purposes of
2

(b) Where the total income of swel

d half per ceunt, /
person includceg

such profits and gains, the tgx payable by him

on his total 1ncome shall be o

(1) the aggregate of the incom

c~tax and

surcharge payeble by hia ijh accordzance
with the provisions of clahse (a) on the

profits and geins rcferrod

to in. that

clausc included in the tothl incane; plus

(ii) the amount of -inéane-—‘ﬁax chlculated on the
amount of total incame as yeduccd by the
amount ?f profits and gaing rcferred to in

clausce {a), at the average
tax which.would have been
total income if the provis]
clausc had rnot =pplieda

-

rate of income-—
hpplicable to the
o of the said

eooooanz/"‘




Explanation,~ For thc purposcs of this
) notification, -~

(a) “avorage rate of income-tax" means
. the rate arrived at by dividing the
amount of incoc~tax calculated on
tho total 1ncan(,, by such total
income;

(p) "foreign company" shall have the
meaning assigned-to it in clause
(4) of section,80B of tho Inc one-
tax Act, 1961 (43 of 1961);

(c) “mineral oil" includes potroleum
- and natural gaSe .
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( M.S. UNNINAYAR )
aAdditional Secrctary to the Govta
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